
1765 Appropriation BHADRA 4, 1890 (SAKA) D.E.G. General 1766 
1965-66 (No.3) Bill 

" Demands Nos. 8, 26, 45, 55, 56, 
58, 66, 67, 71, 78 and 113." 

The motion was adopted. 

17.08 hrs. 

APPROPRIATION (No.3) BILL, * 
1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA); I beg 
to move for leave to introduce a Bill 
to authorise payment and appropri-
ation of certain further sums from and 
out of the Consolidated Fund of India 
for the services of the financial year 
1968-69. 

MR. DEPUTY SPEAKER; The 
question is ; 

"That leave be granted to intro-
duce a Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated 
Fund of India for the services of 
the financial year 1968-69." 

The motion was adopted. 

SHRT JAGANNATH PAHADIA; 
1 introduce tthe Bill. 

Now, I beg to movet ; 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
O:msolidated Fund of India for the 
services of the financial year 1968-69, 
be taken. into consideration." 

MR. DEPUTY·SPEAKER: The 
question is; 

"That the Bill to authorise pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1968-69. 
be taken into consideration." 

The motion was adopted. 

MR. DEPUTY-SPEAKER; 
question is ; 

The 

"That clause 2, clause 3 and the 
Schedule stand part of the Bill." 

The motion was adopted. 

Clause 2, Clause 3. and the Schedule 
were added to the Bill. 

Clause I, the Enactillg Formula 
and the Title were then added to the 
Bill. 

SHRI JAGANNATH PAHADIA: 
move: 

"That the BilJ be passed." 

MR. DEPUTY-SPEAKER: The 
question is : 

"That the Bill be passed." 

The motion was adopted. 

17.10 Ills. 
DEMANDStFOR EXCESS GRANTS 

(GENERAL), 1965-66 
MR. DEPUTY-SPEAKER: The 

House will now take up discussion on 
the Demands for Excess Grants in 
respect of the Budget (General) for 
1965-66. 

DEMAND NO.3-AvIATION 

. MR. DEPUTY-SPEAKER : Mo-
tion moved: 

"That a sum of Rs. 8,43,983 be 
granted to the President to make 
good and excess on the grant in 
respect of 'Demand No. 3-Avia-
tion' for the year ended the 31st 
day of March, 1966." 

DEMAND No. II-DEFENCE SERVICES, 
EFFECTIVE -AR\IY 

MR. DEPUTY·SPEAKER : Motion 
moved : 

• Published in Gazette of India Extraordinary, Part n, Section 2, dated 26.8·68. 
t Introduced with the recommendation of the President. 
t Moved with the r<commendation of the Prasidcnt. 
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"That a sum of Rs. 4,81,43,495 
be granted to the President t.o make 
good an excess on the grant in res-
pect of Demand No. ll-Defence 
Services, Effective-Army, for the 
year ended the 31st day of March. 
1966." 

DEMAND No. 12-DEFENCE SERVICES, 
EffECTIVE-NAVY 

MR. DEPl'TY SPEAKER: Motion 
moved : 

"That a sum of Rs. 1.33,62,489 
be granted to the President to make 
good an excess on the grant in res-
pect of Demand No. 12-Defence 
&:rvice. Effective-Navy for the 
year ended the 31st day of March. 
1966." 

DEMAND No. 22-TRIBAL AREAS 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum of Rs. 56,09,269 be 
granted to the President to make 
good an excess on the grant in 
respe~t of Demand No. 22-Tribal 
Areas for the year ended the 31 st 
day of March. 1966." 

DEMAND No. 23-ExTERNAL AFfAIRS 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 10,25,075 be 
granted to the President to make 
good an excess on the grant in res-
pect of Demand No. 23-External 
Affairs for the year ended the 31st 
day of March. 1966." 

DEMAND No. 26--CUSTOMS 
MRDEPUTY-SPEAKER: Motion 

moved: 
"That a sum of Rs. 3,23.488 be 

granted to the President to make 
good an excess on the grant in res-
pect of Demand No. 26-Custom~ 
for the year ended the 31st day of 
March, 1966." 

DEMANII No. 27-UNION EXCISE 
DUTIES 

MR. DEPUTY-SPEAKER: Motion 
moved: . 

"That a sum of Rs. 14,34,746 be 
granted to the President to make 
good an excess 011 the grant in 
respect of Demand No. 27-Union 
Excise Duties for the year ended 
the 31st day of March, 1966." 

DEMAND No. 29-STAMPS 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 26,25.973 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 29-Stamps 
for the year ended the 31st day of 
March, 1966." . 

DEMAND No. 30-AuDIT 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 96,871 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 30---Audit 
for the year ended the 31st day of 
March, 1966." 

DEMAND No. 35-TERRITORIAL AND 
POLITICAL PENSIONS 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 41,728 be 
granted to the President to make 
good an excess on the grant in res-
pect of Demand No. 35-Territorial 
and Political Pensions (or the year 
ended t~e 31st day of March, 1966." 

DEMAND No. 36-0PIUM 
MR. DEPUTY -SPEAKER: Motion 

moved ; 
"That a sum of Rs. 83,313 be 

granted to the President to make 
good, an excess on the grant in 
respect. of Demand No. 36-0pium 
for the year ended the 31<;t day of 
March, 1966." 
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DEMAND No. 48-MINISTRY Of HEALTH 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 70,283 be. 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 48-Mini-
stry of Health for the year ended 
the 31 st day of March, 1966." 

DEMAND No. 62-LACCADIVE, 
MINICOY AND AMINDIVI ISLANDS 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 1,77.076 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 62-Lacca-
dive. Minicoy and Amindivi Islands 
for the year ended the 31st day of 
March, 1966." 

DEMAND No. 69-MINISTRY OF INFOR-
MATION AND BROADCASTING 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 35,318 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 69-Mi-
nistry of Information and Broad-
casting for the year ended the 
31st day of March, 1966". 

DEMAND No. 7{}-BROADCASTING 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 43.37,385 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 7{}-Broad-
casting for the year ended the 31 st 
day of March, 1966." 

DEMAND No. 72-MINISTRY OF IRRI-
GATION AND POWE!t 

MR. DEPUTY SPEAKER: Motion 
moved : 

33-4LSD/68 

"That a sum of Rs. 3,829 b:: 
granted to the President to make 
good an excess ort the grant in 
respect of Demand No. 72-Mini-
stry of Irrigation and Power for the 
year ended the 3Ist day of March, 
1966". 

DEMAND No. 82-MINISTRY Of PETRO-
LEUM AND CHEMICALS 

"That a sum of R~. 17,487 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 82-Mi-
nistry of Petroleum and Chemicals 
for the year ended the 31st day of 
March, 1966." 

DEMAND No. 83-0THER REVENUE 
EXPENDITURE Of THE MINISTRY Of 

PETROLEUM AND CHE\I]CALS 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That a sum of Rs. 29,95,487 be 
granted to the PreSoident to make 
good an excess on the grant in res-
pe::t of Demand No. 83-0ther 
Revenue Expenditure of the Ministry 
of Petroleum and Chemicals for 
the year ended the 31st day of 
March, 1966". 

DEMAND No. 87-GEOLOGICAL 
SURVEY 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 34,43,028 be 
granted to the President to make 
good an excess on the grant in res-
pect of Demand No 87-GeoJo-
gical Survey for the year ended the 
31st day of March. 1966". 

DEMAND No. 91-,--CoMMUNICATIOlolS 
(IloICLUDlNG NATIONAL HIGHWAYS) 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum of Rs. 19,12.945 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 91-Com-
munications (Including National 
Highways) for the year ended the 
31st day of March, 1966". 
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DEMAND No. 94--0THER REVENL'F 
EXPENDITURE OF THE MINISTRY OF 

TRANSPORT 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum of Rs. 1,00,854 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 94--0ther 
Revenue Expenditure of the Mini-
stry of Transport for the year ended 
the 31st day of March, 1966". 

DEMAND No. 98--OTHER REVENUE 
EXPENDITURE OF THE MINISTRY 0" 

WORKS AND HOUSING 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That a sum of Rs. 1,15,,844 be 
granted to the President t6 make 
good an exeess on the grant in 
respect of Demand No. 98-0ther 
Revenue ExpenditUle of the Ministry 
of Works and HOllsing for the year 
ended the 31st day of March. 1966". 

DEMAND No. 103--POSTS AND TELE-
GRAPHS-WORKING EXPENSES 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 1,40.20,088 be 
granted to the President to make 
good an exees.. on the grant in 
respect of Demand No. 103-Posts 
and Telegraphs-Working Expenses 
for the year ended the 31 st day of 
March, 1966." 

DEMAND No. 115-CAPITAL OUTLAY 
OF THE MINISTRY OF COMMERCE 

MR. DEPuTY-SPEAKER: Motion 
moved: 

"That a sum of Rs. 1,32, 767 be 
granted to' the President to make 
good an excess on the grant in 
respect of Demand No. lIS-Capital 
Outlay of the Ministry of Commerce 
for the year -ended the 31 st day· of 
March, 1966". 

DEMAND No. 116-CAPITAL OUTLAY 
OF TIlE MINISTRY OF COMMUNITY 

DEVELOPMENT AND COOPERATION 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum oc. Rs. 2,801 be 
granted' to the President to make 
good an excess on the grant in 
respect of Demand No. I 16-Capital 
Outlay of the Ministry of Community 
Development and Cooperation for . 
the year ended the 31st day of March 
1966." 

DEMAND No. 117-DEFENCE C. ... PITAL 
OUTLAY 

MR. DEPUTY-SPEAKER: Motion 
moved : 

"That a sum of Rs. 4,27,85,359 
be granted to the President to make 
good an. excess on the grant in 
repect of Demand No. 117-De-
fence Capital Outlay for the year 
ended the 31st day of March, 1966". 

DEMAND No. '119-CAPITAL OUTLAY 
OF THE MINISTRY OF EXTERNAL 

AFFAIRS 

MR. DEPUTY -SPEAKER: Motion 
moved: 

"That a sum of Rs. 18,75,379 be 
granted to the President to make 
good an excess on the grant in 
respect of Demand No. 119-Capital 
Outlay of the Ministry of External 
Affairs for the year ended the 31st 
day of March, 1966". 

MR. DEPUTY-SPEAKER: The 
Demands are now before the House. 

SHRI S. KANDAPPAN (Mettur) : 
On a poiot of order, Sir. This matter 
has already been referred to, but still 
I would like to have your ruling 00 
two points. Firstly, the expenditure 
was incurred in 1965-66. After 3 
years, Government is coming before 
Parliament-that is the respect they 
show to Pru;liament-to regularise their 
anomalies and excess expenditure. 
Never in this Parliament has this 
happened before. 
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Secondly, on page 6 of the Excess 
Grants, it is mentil;med : 

"The excess disclosed in the Ap-
propriation Accounts was Rs. 

_ II ,97 443, but the actual excess, 
which has been recommended for 
reguiarisation by the PAC is Rs. 
10,25,075. The difference of Rs. 
1,72,368, which represents the 
arithmetical error in calculating 
the value .... " 

If the Finance Ministry commits an 
arithmetical error in budget calcu-
lation, are we to rely on this Govern-
ment and pass the budgets they are 
bringing before us '1 Can't they have 
a few arithmeticians who can cal-
culate properly? This is ridiculous. 
I shudder to think what arithmetical 
errors they have committed which have 
gone unnoticed or which they are 
likely to commit in future. This is a 
very serious issue. I would seek your 
ruling on these two points. 

SHRI LOBO PRABHU (Udipi): 
This point was raised by me a few 
days ago when the Excess Grants 
for Railways came before the House. 
There was then occasion to refer to 
a ruling of the Speaker that these 
demands should be put up as soon as 
possible, without the intervention -of 
the PAC. It is very necessary that 
we get an explanation from the mi-
nistry why they are disregarding this 
clear ruling of the Speaker. For a 
delay of three years, there can be no 
explanation except that the ministry 
does not care for Parliament and it 
is allowing its officers as much lati-
tude as possible. 

Secondly, these amounts which are 
in excess can be rectified at various 
stages. There is review of these 
amounts at least twice a year and 
at the end of the year, there is appro-
priation of the amount. Why should 
an excess of as much as Rs. 16.40 
crores arise in this manner is very 
difficult to understand. There may 
be one excuse that in 1965-66, we were 
engaged in a war with Pakistan and 
that the expenditure under the navy 

and army could not have been fore-
seen. But a scrutiny of the items even 
of the army would disclose that the 
expenditure was not of an emergent 
nature. Many of them are debits 
on account of customs, which would 
indicate that all the departments of 
Government take it in a very leisurely 
way. 

Thirdly, budget is a \ery important 
part of the work of this House. To-
day we had the junior most minister 
present for the supplementary de-
mands. The Finance Minister him-
self ha's not cared to come and the 
junior most minister has brushed 
aside everything saying that this has 
been discussed before. I would im-
press on you, as the cu,todian of the 
rights of the House, that you should 
allow members to make their points 
and insist that the ministers do not 
by pass them. 

SHRI SHRI CHAND GOYAL 
(Chandigarh): Mr. Deputy-Speaker 
Sir, I also join the other two learned 
speakers and I wish to remind that 
you were pleased to give a ruling or 
you were pleased to make an obser-
vation when this issue was raised on 
the occasion when we were discussing 
the Excess Grants in respect of the 
Railways. There also a reference was 
made to a very early ruling of your 
learned predecessor where it was 
clearly laid down that the Government 
is not at all to wait for the report of 
the Public Accounts Committee and 
as soon as it comes to the notice of 
the Government the Government has 
to bring the whole matter before the 
House. The excesses in respect of_ 
the Raliways was a small amount 
but here we are confronted with a 
much larger amount and the House 
has been kept in ignorance for a period 
of three years. J want to make a 
humble submission in this behalf. 
that it is rather a serious matter and 
the Ministry need to be pulled up and 
told that they are not to conceal this 
matter for a considerable time from 
the House and at the earliest oppor-
tunity they should place all facts before 
the House. They should never wait 
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[Shri Shri Chand Goyal] 
for the report of the Public Accounts 
Committee. I appeal to you that 
you uphold the old ruling already 
given by your predecessor and give a 
warning to the Minister to be more 
care(ul in future and as soon as it is 
pointed out by the Committee or as 
soon as it comes to their notice 
through some other source they must 
inform the House of that amount. 

MR. DEPUTY-SPEAKER: A 
reference was,made to the ruling that 
I gave the other day when th~ Excess 
Demands in respect of Railways were 
brought before the House. I mac;le an 
observation while giving the ruling 
that I did not know what the practice 
was that was being followed in the 
House since that ruling was given. 
We have got the whole matter exa-
mined. The question was raised on a 
point of order by Shri Srinibas Misra 
and ottrers. He referred to the Spea-
ker's ruling and thereupon I upheld 
the objection in principle but allowed 
the Demands to be voted upon. Then 
we have got the whole position exa-
mined in consultation with the Public 
Accounts Committee Branch. The 
Public Accounts Committee Branch 
has said that after the Speaker's ruling 
in 1956 the matter was examined by 
the Public Accounts Committee and 
the Public Accounts Committee pre-
sented its 21st Report on 30-11-1956 
laying down the procedure in regard 
to Excess Grants and according to 
that Excess Grants should be taken up 
in the House in the session in which 
the Public Accounts Committee pre-
sents its report thereon or in the fol-
lowing session. If we apply this test 
to the present delay I will have to say 
something. I will listen to the hon. 
Minister if he has any submission to 
make. If we apply this test, the 
Excess Grants for Railways were 
in time whereas these General Excess 
Grants which are being taken up 
today have been delayed. They should 
have been taken up during the last 
session at the latest. 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF FINANCE, 
(SHRI K. C. PANT) : Sir, I am very 

grateful to you for clarifying the 
position in regard to the Speaker's 
ruling which was quoted here on the 
last occasion, and I hope the hon. 
Members will have noticed that we 
are following the correct procedure 
as approved by the Public Accounts 
Committee and as app'roved by the 
House also.... ' 

SHRI LOBO PRABHU : Does the 
Public Accounts Committee /lave power 
to override the Speaker? 

SHRI K. C. PANT: If J rriay ex-
plain the position, after the Speaker 
gave this ruling it was agreed that a 
note on the subject be sent in consul-
tation with the Comptroller and Au-
ditor General of India. 

It did not end with the Speaker's 
ruling. This is what happened after 
that. A note was prepared accor-
dingly and it was sent to the Lok 
Sabha on the 22nd November, 1956. 
Thereafter the PAC went into this 
and the revised procedure was also 
approved and recommended by the 
PAC, as the Deputy-Speaker just 
now mentioned, in their Twenty-first 
Report dated the 27th N.ovember 
1956. He has already given us the 
gist of the new procedure and I need 
not go into that. 

All I have to say is that the Govern-
ment has been following the revised 
procedure since then and the presen-
tation of the Excess Demands for 
1965-66 is in accordance with the pro-
cedure approved by the PAC after 
the rnling of 22nd August 1956 refer-
red to above. 

The second point is that the PAC has 
recommended that the House should 
adopt these excesses. The PAC in 
their Twelfth, Thirteenth and Nine-
teenth Reports (Fourth Lok Sabha) 
presented to Parliament on the 12th 
December, 1967, 14th February, 1968 
and 8th March, 1968, respectively 
have recommended that necessary 
grants be made by Parliament to regu-
larise the expenditure in excess of the 
Grants voted and the appropriations 
made during the year 1965-66. That 
clears another point that Members 
may have in mind. 
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Coming to your point, Sir, which is 
quite valid, the Excess Demands are 
generally presented to Parliament in 
the Budget session but this year due to 
rush of Budget work connected with 
the Budgets of the Central and the 
State Governments and the delay in 
obtaining further information from 
the State Governments relevant to the 
classification of the items constituting 
one of the Excess Demands and the 
need for subsequent consultation with 
the Comptroller and Auditor-General, 
it was not possible to present the 
Excess Demands for 1965-66 in the 
last session. The demands for which 
Parliament is being approached for 
regularisation relate to Civil Depart-
ments, Defence and Posts and Tel-
graphs, 1965-66, and follow the above 
recommendations of the PAC. 

MR. DEPUTY SPEAKER: He says 
that because of pressure of work it 
could not be done. But he has ad-
mitted that they ought to have been 
presented during the last session. 
That is enough. 

SHRI S. KANDAPPAN : This pres-
sure of work may be there in future 
years also. Will it be taken as an 
excuse in future also and they will 
not be presenting the Excess Demands 
in the Budget session? In case they 
are pressurised. is it not proper for 
them to extend the session for a while 
so that the convention is adhered. 

SHRI K. C. PANT: The House is 
the master of its own procedure. If 
Shri Kandappan's view prevails, cer-
tainly. 

SHRI LOBO PRABHU : Why was 
adjustment not done within the year 
in spite of revenues being available? 
It is a very large amount of Rs. 16.5 
crores. 

MR. DEPUTY SPEAKER: He has 
already said that they are going to 
adhere to this procedure laid down 
after the PAC examined the whole 
position and the Speaker accepted 
that position. Though he had given 
a ruling, that practice prevails here. 

The only delay, as the Minister has 
admitted, is that it ought to have been 
presentei during the last session. 

SHRI S. KANDAPPAN: What 
about the arithmetical error? Is it 
also normal ? 

MR. DEPUTY SPEAKER: That 
is not a point of order. 

Now we shall take up discussion 
and voting of the Excess Demands for 
Grants. I have explained last time 
that the scope of the debate is very 
limited. It is not a general debate. 
If anybody wants to make an obser-
vation, 1 will give him time subject to 
that. 

Then, there are some cut motions 
given notice of by Shri Lobo Prabhu. 
Is he moving them ? 

SHRI LOBO PRABHU: I am 
moving all of them. 

I beg to move : 
"That the demand for an excess 

grant of a sum of Rs. 8,43,983 in 
respect of Aviation be reduced to 
Re. I." 

l Censuring the bad anticipation 
in two reviews of the grant on 
expenditure payable to other de-
partments of Government (I)J 
"That the demand for ~n excess 

grant of a sum of Rs. 4,81,43,495 
in respect of Defence services, 
Effective-Army be reduced to Re. 
I." 

[Censuring an excess expendi-
ture of nearly 5 crores due to 

. failure to review the grant (2)] 

"That the demand for an excess 
grant of a sum of Rs. 1,33,62,489 
in respect of Defence Services, Effe-
ctive-Navy be reduced to Re. 1." 

[Censuring bad anticipation in 
two supplementary budgets, parti-
cularly in respect of customs duty 
the delay in respect of which up-
sets the budget also on the in-
come side (3)J 
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"That the demand for an excess 
grant of a sum of Rs. 10,25,075 in 
respect of External Affairs be re-
duced to Re. 1." 

L Censuring the unsatisfactory 
reporting of supplies made for 
many years to Bhutan and 
Sikkim (4)J 

"That the demand for an excess 
grant of a sum of Rs. 43,37,385 in 
respect of Broadcasting be red uced 
to Re. 1." 

r Censuring the considerable ex-
cess expenditure of 43 lakhs which 
should have been anticipated (5)] 

"That the demand for an excess 
grant of a sum of Rs. 19,12,945 in 
respect of Communications (inclu-
ding National Highways) be re-
duced to Re. I." 

[Censuring the inexplicable de-
lay in adjustment of accounts 
of works taken up during 1964-
65 (6)] 
"That the demand for an excess 

grant of a sum of Rs. 1,40,20,088 
in respect of Posts and Telegraphs 
-Working Expenses be reduced to 
Re. I." 

[Censuring particularly the ex-
penditure of 66.24 lakhs on contin-
gencies which could have waited (7n 

MR. DEPUTY SPEAKER: The cut 
motions are also before the House. 
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SHRI LOBO PRABHU: Mr. 
Deputy-Speaker, Sir, in order to save 

-time, I would like to comprehend 
my cut motions with my general 
objections. 

I would begin by making an enquiry 
as to whether the Finance Ministry 
has any drill to take officers to account 
for their failure to make adjustments 
within the year, that is, the officers 
of the Finance Ministry, and, secondly, 
if they have any drill for taking expla-
nations of officers who spend beyond 
the budgetary provisions. If these 
checks do not exist, you have a state 
of things that the budget is one thing 
and the working of the same is another. 
It does not reflect well on the Gov-
ernment and it is not fair to the 
Parliament or to the people that 
expenditure should be incurred like 
this. In respect of the grants, I am 
only choosing those on which I have 
moved cut motions. 

The first grant is of Rs, 8 lakhs in 
respect of Aviation. This grant is 
rather a bad one because after two 
reviews the grant on this continued. 
Why the expenditure which was not 
of an emergent nature like execution 
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[Shfi Lobo Prabhu) 
by the CPWD and expenditure on 
water and electricity should not have 
l1een foreseen, calls for an explanation 
from the Ministry which was respon-
sible, and now from the Finance 
Ministry. If there is any kind of 
leniency by the Finance Ministry in 
respect of such items which are easily 
avoidable or, if they are not avoi-
dable, easily adjustible within the 
year, you will have the Ministries 
becoming independent of the Finance 
Ministry. 

The second Cut Motion which I 
have is in respect of Defence Services 
-a very substantial amount of Rs. 
4.81 crores. This also could be ex-
cused on the ground that we were en-
gaged in hostilities, but when one 
peruses the items. one finds that they 
are by no means such as were involved 
in the actual front or in the actual 
emergencies of war. Rs. 4 crores 
were in respect of ordnance factories; 
they seem to have received more 

. supplies than they anticipated. Rs. 9 
lakhs were in respect of Military 
Farms, which were not at all involved 
in the hostilities. Therefore, it would 
appear that the Defence Ministry 
had not cared very much for the 
authority to spend. 

Similarly, the next Demand for 
Navy includes items like provisions 
and water. oil and fuel. provision for 
customs duty, etc., which are not of 
and emergent nature and which can-
not be forgiven on the ground that 
there were hostilities. 

The next Demand which also de-
serves to be censured is that of the 
External Affairs Ministry. This re-
lates to various accounts of supplies 
to Bhutan and Sikkim running over 
four to five years. Our administra-
tion must be in a bad way that for 
four to five years this expenditure 
could be incurred without anybody 
bringing it to account. It means 
that the External Affairs Ministry is 
rather external to the' Gcvernment 
of this country and can go on in its 
own way. 

The next item belongs to the Broad-
casting Ministry which also includes 
items which are by no means of an 
emergent nilure. The upward re-
vision in deuness allowance for staff 
artistes, issue of more stores, all these 
items were within the knowledge of 
the Ministry when it was makaing up 
its appropriation statement in Much 
and could have been brought to ac-
count at thIt time. There was no 
question of any emergency. 

In respect of communications, in-
cluding national highways-it is my 
luck that the Minister of Transport 
has just arrived-there has been quite 
a freedom to spend as much as the 
Ministry liked on the maintenance 
of national highways-Rs. 24 lakhs 
were spent at the end of the year and 
the excuse given was that it was due 
to flood damage to Delhi, Bihar and 
Mysore. The flood damage. if any, 
must have occurred in the monsoon 
time, and since then ·much water 
must have dried up to enable the 
Ministry to have obtained sanction 
for the works before the end of the 
year. 

So this entry means that the Trans-
port Ministry did not care at all for 
the budget of the Finance Ministry. 

Adjustment of cost of materials 
for works taken up in Andhra Pra-
desh: I do not know why an excep-
tion is made in respect of Andhra 
Pradesh that it should take up works 
which are not smctioned. At that 
time, we did not even have a Speaker 
from there to give any such treat-
ment for Andhra ! 

So there are unanticipated deficits 
because of the rise in the cost of 
labour and materials all of which are 
items which any Ministry which took 
care of its work, took care of its 
spending officers, would have avoi-
ded. 

Lastly, there is a demand in respect of 
Posts and Telegraphs involving a very 
large amount of Its. 1.4 crores. One 
is quite accustomed to the Posts and 
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Telegraphs spending as much as it 
likes in the confidence that rates can 
be raised. but these particular items 
are more abnoxious than any in the 
ordinary budget. In respect of contin-
gencies, no less than Rs. 66.24 lakhs, 
is involved. Expenditure on contin-
gencies is always a suspicious type of 
expenditure and when it is in this 
large amount, it is one thing that 
the Finance Ministry should pay spe-
cial attention to. Then printing and 
stationery, petty and other works 
are also items which should not have 
treated on the excess side, but should 
have been brought to account during 
the year. 

I therefore say that generally speak-
ing, the Finance Ministry has been 
treating other Ministries with a kind 
of motherly leniency. This may be 
good for their relations. but it is not 
good for the interests of the country, 
and I do hope that on this occasion 
the protests which have been regis-
tered will not be lost and that in future 
the Ministries will respect the Finance 
Ministry and the Finance Ministry 
will see that they do so. 

SHR! K. RAMAN! (Coimbatore) : 
! want to speak a few words in con-
nection with the excess demands of 
the Commerce Ministry. The Mi-
nistry is functioning in a most un-
satisfactory way. 

Recently, the Ministry sponsored a 
special legislation and got it passed 
for taking over all sick textile mills. 
But no such mill has been taken over. 
That means they are not looking into 
what is happening in the textile 
industry in the country. 

Some days ago, I had asked a ques-
tion on this subject and I got a reply 
from the Minister that only 52 textile 
mills have been closed in the country. 
This figure is completely wrong, be-
cause in my own district of Coimba-
tore, more than 23 mills have been 
closed, and more have to be closed 
as the owners have given notice of 
closure. Throughout Tamil Nadu. 
more than 50 mills have been closed 

34---4 LSDi68 

or are on the verge of closure. The 
Government had even assured the 
Madras Government that they are 
prepared to help financially to purchase 
cotton yarn and create a buffer stock 
as they wanted to alleviate the distress 
of the workers. 

MR. DEPUTY-SPEAKER: The 
scope of the discussion on the De-
mands for Excess Grants is very limi-
ted. You had some grievance and 
I allowed you. But on this point, 
the Minister would not be able to 
reply. If you have anything to say-
as some other hon. Members have 
said-on these demands, why that 
expenditure was incurred, why it was 
not anticipated, etc. that will be 
within the scope of the discussion. 
Last time too, I had given my ruling 
on these lines. I gave more time to 
the discussion on supplementary de-
mands because there you can raise 
so many issues. You have already 
said something about the closure of 
mills. But you should be relevant 
and refer only to excess demands. 

SHRI K. RAMANI: Without ex-
pecting all these things, they are 
making such promises and ultimately 
they are not able to fulfil those pro-
mises. Now they have come before 
the House with these excess demands. 
This kind of functioning of the Com-
merce Ministry is not acceptable and 
no useful purpose would be served 
if it is allowed more money to be 
spent from the Exchequer. There-
fore, I oppose these demands. 

""' ~ fm (Tk) : ~ 
~,~~~f<Rr~l!IT 
lff1r~m.:~~~mif~r 
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it 'IT'fT ~ >IT ~ it 'IT'fT ~ r 
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THE MINISTER OF ST ATE IN 
THE MINISTRY OF FINANCE. 
(SHRI K. C. PANT): Mr. Deputy~ 
Speaker, Sir, first of all, I should 
like to point out that out of a total 
number of 154 grants and appropria-
tions pertaining to the year 1965-66, 
excesses have occurred in 31 cases 
onlv. The total excess as is indi-
catl:d in the document is Rs. 16.55 
crores as against the final grants and 
appropriations amounting to Rs. 
116,94.79 crores for the year; that is, 
the excess accounted for 0.14 per cent 
only. 
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I do not want to spell out the de-
tails of the excesses. They are given 
in the documents and tllt;: hon. Mem-
bers have gone through them. I 
would like to say that the excesses in 
a majority of cases were due to late 
adjustments in accounts or unforeseen 
and urgent expenditure on security 
or operational needs or floods, drou-
ghts, etc. Some of the excesses re-
late to underestimation of the require-
ments, non-provision of funds for 
outstanding liabilities relating to pre-
vious years, and so on. There are 
also items like pensions and commu-
tations where a precise estimation is 
not possible. Detailed explanations 
for the excesses have been incorpo-
rated in the footnotes below the res-
pective demands. 

This entire question of budgeting 
and financial control has been con-
sidered by the Government from time 
to time and has also come before this 
House on various occasions. Some 
years back, the Government had con-
sultations with the Comptroller and 
Auditor-General, and it was decided 
to delegate financial powers to the 
administrative ministries and the sub-
ordinate formations with a view to 
securing speedy implementation of 
the development works. That has 
been followed up. A review has been 
undertaken, and new instructions have 
gone out in the light of the experi-
ences of the past years. But broadly 
speaking, the Finance Ministry at 
any rate has impressed upon the 
ministries from time to time the need 
for seeing that these kinds of ex-
cesses do not occur. Every effort is 
being made to ensure that such ex-
cesses are reduced to the minimum. 

, But I would like to point out that 
excesses cannot be ruled out alto-
gether particularly because of the 
system of latebook adjustments. No",. 
I would not like tl' go into the various 
detailed points that have been raised 
except to refer broadly to one or two 
specific items referred to by hon. 
Members. The item of contingen-
cies was referred to by the hon. Mem-
ber Shri Lobo Prabhu. This con-

sists of various items and will not 
go into the break-up. But many of 
these are of a fixed nature and not 
susceptible of control. These items of 
payments could not possibly be held 
over for the next year as payments 
undisputably payable by Government 
should not ordinarily be left unpaid, 
and the payment already made during 
the year 'was not also to be kept out 
of account for incorp~ration in the 
next year's accounts. Therefore, the 
necessity for coming before this House 
with these excess grants has arisen. 

The next point made by Shri Lobo 
Prabhu was in respe;t of defence 
services. He himself "ecognised the 
fact that this was the year in which 
Pakistan launched an attack on 
India, and that neces ;itated various 
steps being taken. But I would point 
out that the excess is only Rs. 
4.81 crores·--D.8 per cellt of the sanc-
tioned grant. The exce,s has occurred 
mainly due to larger materialisation 
of supplies than anticipated. 

So far as customs side of defcnce 
demand is concerned, the excess is 
only Rs. 51 lakhs. Thc rest is for 
other purposes. It is not as though 
the excess is accounted for mainly 
by customs duty. It is a small part 
of the excess. The Comptroller and 
Auditor General and the Ministry 
of Finance have issued suitable in-
structions to the various Accoun-
tants General and Collectors of Cus-
toms for the prompt assessment of 
these duties and I hope my hon. 
friend will derive somc satisfaction 
from the steps we have taken. 

Another important point he referred 
to was about broadcasting. Here the 
excess was mainly on account of the 
following unforeseen and unpredic-
table items of expenditure at the end 
of the year, viz., (a) DA-I will not 
go in\o the details of it: and 
(b) Increase in transmission hours due 
to the Pakistan hostilities. One other 
item is expenditure on power supply 
flowing from the increase in trans-
mission hours. Then. again expen-
diture on works connected with secu-
rity measures which became necessary 
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on account of the conflict with Pakis-
tan. I t will be observed that largely 
the excess was on account of the un-
foreseen and unpredictable nature of 
the expenditure at the fag end of the 
year. You will recall, Sir, the timing 
of the Pakistani conflict. These are 
broadly some of the points raised by 
Mr. Lobo Prabhu. . 

Mr. Goyal referred to the need to 
manufacture anns in India. I could 
not agree with him more. Certainly 
we should be as self-sufficient as 
possible and stand on our own legs 
in this respect. If he has been fol-
lowing the progress made in this direc-
tion in the last few years, I think he 
will have cause for some satisfaction. 
We are now manufacturing in this 
country tanks, a wide range of wea-
pons, some aeroplanes and soon we 
will manufacture some of the latest 
aircraft like MIGs, etc. So, on the 
whole, in relation to the position 
obtaining in 1962, today the country 
is certainly much better prepared and 
in a much sounder position in the 
matter of armament manufacture, used 
in the widest sense of the term. 

He also referred to tribals living 
in Lahaul, Spiti, etc. 1 can assure him 
that the Government is as anxious as he 
is that the requirements of these tri-
bals be met and they should 
be brought into the lifestream of the 
nation in every way. I cannot say 
precisely how much extra is being 
spent on them now and what the allo-
cation is, but certainly this is a matter 
on which I think all sections of the 
House would agree that the maxi-
mum possible, considering the con-
straint on resources, should be done 
for them. 

Lastly, Mr. Madhu Limaye, in 
spite of your repeated cautioning 
that this debate should be confined 
to the excess grants, has chosen to 
use the provision under customs to 
launch an attack on smuggling from 
Nepal, a subject which finds no place 
in the excess grants. I am used to 
these excesses and therefore, I shall 
take note of what he has said. 1 

should like to point out that this is 
a delicate matter and there is a certain 
amount of difficulty in this. Nepal !s developing country. If Nepal goes 
In for manufacture of certain items on 
the basis of imported raw materials 
yve cannot in good conscience com~ 
In the way. We de so in our own 
country in various fielOs. 

Therefor~, it is not right to interpret 
the treaty, 10 my OpInIOn, as meaning 
that only goods manufactured from 
indigenous raw materials will be free 
of duty and the same manufactured 
out of raw materials imported from. 
other countries will be charged duty. 
That means. we are corning in the way 
of developmg therr own industry. 
That IS an aspect which he himself 
will recognise. He did in fact recog-
nise it. 

~ ~ ~: f¢T iI>"t 'it tffuTIqr ~ ~ 
<tit ~ if; mil'f ~1l I 

SHRI K. C. PANT: It is a simple 
matter whether or not we charge duty 
01'1 something manufactured in Nepal. 
Whether it is manufactured from 
indigenous. raw material or imported 
raw matenal IS the question. It is 
actually a delicate matter. 1 will not 
say what he has said has no substance. 
There is a certain area there where 
we need to discuss with the Govern-
ment of Nepal as to how best we can 
solve certain difficulties that are arising. 
I myself called a meeting sometime 
back of the officers of the Ministry of 
Commerce and External Affairs and 
our own Ministry of Finance. We 
did go into this matter in considerable 
detail and we are looking into it at 
our level. Very. soon. we are going 
to have some dISCUSSIOns even witil 
the Government of Nepal. These are 
periodic discussions which we have 
and such difficulties as we see in the 
present arrangement will be discussed 
with them. But surely we should do 
so . while showing a very sympathetic 
attItude and we should do so without 
giving any impression that we are 
coming in the way of industrialisation 
of Nepal. That is all I would say 
on this particular subject. 
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MR. DEPUTY ·SPEAKER : I shall 
put all the cut motions together. 

SHRI LOBO PRABHU: Sir, let 
me point out one thing, because all 
the cut motions stand in my name. 
The Minister has taken much trouble 
to meet the discussion but he has not 
met one point I made, whether there 
is anything done to enforce res· 
ponsibility on offic~rs who default to 
make adjustments m time. I would 
add a further question and ask whe· 
ther any officer has at all been punished 
for not taking action in time. 

SHRI K. C. PANT : My hon. 
friend is an experienced administra· 
tor and as such he knows that it is 
not always easy to pinpoint responsi· 
bility in a ma~ner in whi~h on~ can 
punish people m matters lIke !hls. I 
am sure if he looks back at hiS own 
days of administration he would hardly 
find an officer whom he would have 
brought to book on a matter of this 
kind but if he were to suggest an 
impr~ved precedure by which officers 
can be brought to book on the baSIS 
of his experience we will be able to 
profit from it. 

MR. DEPUTY·SPEAKER : I shall 
put all the cut motions together. 

All the Cllt motions were put and 
negalh'ed. 

MR. DEPUTY·SPEAKER: The 
question is : 

"That the respective excess sums 
not exceeding the amounts shown 
in the third column of the order 
paper be granted to the President 
to make good the amounts spent 
during the year ended 31st day of 
March, 1966 in respect of the fol· 
lowing demands entered in the 
second column thereof -

Demands Nos. 3, 11, 12, 22' 
23, 26, 27, 29, 30, 35, 36, 48, 62, 69, 
70, 72, 82, 83, 87, 91, 94, 98, 103, 
115 to 117 and 119." 

The motion was adopted. 

17.59 hrs. 

APPROPRIATION (No.4) BILL, * 
1968 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE, 
(SHRI K. C. PANT) : Sir, I beg to 
move for leave to introduce a Bill to 
provide for the authorisation of appro-
priation of moneys out of the Conso· 
lidated Fund of India to meet the 
amounts spent on certain services 
during the financial year ended on the 
31 st day of March, 1966, in excess 
of the amounts granted for those 
services and for that year. 

MR. DEPUTY·SPEAKER : The 
question is : 

"That leave be granted to intro-
d uee a Bill to provide for the autho. 
risation of appropriation of moneys 
out of the Consolidated Fund of 
India to meet the amounts spent 
on certain services during the finan-
cial year ended on the 31st day of 
March, 1966, in exeess of the amounts 
granted for those services and for that 
year." 

The motion was adopted. 

SHRI K. C. PANT: Sir, I intro· 
dueet the Bill. 

18.00 hrs. 

Sir, I beg to move~ : 

"That the Bill to provide for the 
authorisation of appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain services during the 
financial year ended on the 31 st 
day of March, 1966, in excess of the 
amounts granted for those services 
and for that year, be taken into 
consideration. " 

·Published in Gazette o· India Extraordinary, Part II, section 2, dated 26-8·68. 
tfntroduced with the rec<>lI1I11Cndation of the President. 
j:MQved with the recommendaUon of the PreSIdent. 


